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Raising Dividends of Unit Trust of India

1012. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of FINANCE be pleased
10 state:

(a) whether the Unit Trust of India
raised the dividends for the year ended 30
June, 1983; and

(b) if so, by how much?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) Yes,
Sir, In view of the better performance
during the year ended 30th June, 1983, the
Unit Trust of India has raised the dividends
under its various schemes as given below :—

Schemes Dividend in
percentage
From To
[. Unit Scheme 19064 125 3.5
2. Unit Linked
Insurance Plan, 1971 9.5 10.5
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3. Scheme for Chari-
table and Religious
Trusts and Regis-

tered Societies, 1981 12.5 12.75

Under the closed-end scheme of the
Trust viz. Income Unit Scheme, 1982 and
the Monthly Income Scheme, 1983, the
dividend of 129/ each was declared for the
vear as was promised.

Loss due to Abolition of Sales Tax

1013. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
stale :

(a) whether Government have decided
for abolition of Sales Tax on life-saving drugs,
paper and paper products, vanaspati,
petroleum and its products and cement;

(b) if so, whether Government have
taken the views of the different State Govern-
ments before abolition of the said tax; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PAT-
TABHI RAMA RAO): (a)to (¢) In pur-
suance of the Resolution adopted in the
Chief Ministers’ Conference on Sales Tax held
on 15.2.1981, inter alia, for inclusion in the
list of ‘declared goods’ and for levy of addi-
tional excise duty in lieu of sales tax on

vanaspati, drugs and medicines, cement,
paper and paper board and petroleum
products, an Expert Committee under the

Chairmanship of Shri Mohanlal Sukhadia,
M.P., and on his demise, Shri Kamlapati
Tripathi, M.P., was appointed to study the
financial implications of the aforesaid pro-
posal and the manner in which the financial
interests of the States can be safeguarded.
The proposal is thus for replacement
of sales tax by additfonal excise duty
and not for abolition of sales tax om
the five commodities. The Committee
submitted its Report on 29.1.1983 which was
placed on the Tables of both the Houses on
29.4.83. The Report has been circulated to
the State Governments for their views., In
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terms of the resolution of the Chief Minis-
ters’ Conference on sales tax referred to
above, the Report of the Committee is to be
placed beforec a Conference of Chief
Ministers to be called for this purpose for
appropriate consideration.
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Winding up of Exhibition Organised by
Handloom and Handicrafts Export
Corporation in Saudi Arabia

1015. SHRI J. S. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that an exhibi-
tion organised by the Handloom and Handi-
craft Export Corporation in Saudi Arabia





